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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD
edl iy 22/

(EfSR No,242 ggmi) Dt, of Order:17-11-63,

Telugu Ananda Rao

e oﬂpplicant
Va.

1. Director Gensral,
Director General of Naval ProJect .
Visakhapatnam=-530 014. :

++ ¢ sRESPONdent

Coungel for the Applicant : Shri P.8.Vijay Kumar

Counsel for the Respondents : Shri N.R.Devraj, Sr.CGSC
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CORAM:
THE HON'BLE JUSTICE SHRI V.NEELADRI RAQ : VICE-CHAIRMAN

THE HON'BLE SHRI R,RANGARAJAN : MEMBER (ADMN)
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OOA.S.R-N002427/93. DatQS 17.11.1993.

ORDER

I as per Hon'ble Mr.Justice V. Neeladri Rao, Vice-Chairman (X

This 0.A. was.presented on 13,8,1993 assalling the
order dt. 1.7.1991 whereby the applicant was retired com-
pulsorily by way of punishment. It is stated for the
applicant that he applied for some documents by a letter
dt. 29.8,1991 for the purpose of preferring an appeal
and he reminded for the same by a letter dt, 15,9.1991.
The applicant was informed by proceedings dt. 24.9.1991
that the extension of time for preferring an appeal was
rejected and that the documents requested for wereg§§§§:3
supplied on 5.,4.1991., When again applicant addressed a
letter dt. 26.9.1992 in regard to the same, he was infor-l

med by reply dt, 8.10,1992 re-iterating as what was

stated in the earlier réply. Then the applicant filed
an application uqder sec,2A(2) of Industrial Disputes ﬁm
Act on 17.11.1992 challenging the order dt, 1.7.1991

and the said application was returned on 18,11,1992 by

helding that the applicant is a Central Government employej
and he cannot invoke Sec.2A(2) of Industrial Disputes

Act, It is stated that, then the applicant approached
the Assistant Commissioner 6};55555: (Central), Visaka-

7o,
patnam on 30.11.1992 praying for a reference to the
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2. Heard Sri P,B.Vijayakumar, learned counsel for

applicant and Sri N,.R.Devaraj, Sr. CGSC for respondents,
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3. In view of the material on record, the only
direction that can be given in this O.A. is that the
Assistant Commissioner of Labour (Central), Visakae
patnam has to dispose-of the application filed by
the apblicant dt., 30.11,1992 in accordance with

law within 3 months from the date of receipt of
this order., As qbserved in M.A.No.613/93 filed

for condoning the delay in filing the O.A. that in
case the refereLce is going to be madé and if the
applicant succeeds therein, he is not entitled to
any monetary benefits from 1/8.7.1991 till the date

of the order if any in favour of the applicant.

4, The O0.A. is ordered accordingly. No costs,
(R.Rangarajan) : (V.Neeladri Rao)

Member (Admn,) Vice-Chairman
- f' :

Dated 1%th Nov,, 1993,
Dictated in the open court.

Grh.

The Director General, Director General of
Haval Project, Vvisakhapatnam-14.

One copy to Mr.p.B.vijayakumar, AdGvocate, CAT.Hyd.
Cne copy to M:.N.R.IEvraj, Sr.CGSC.CAT.Hyd.

Cne copy to Library CAT.Hyd.

One spare copy.
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IN‘THE c PAL ADMINISTRATIVE TRIBUNAL
RABAD BEXNCH 3 HYCERAEAD .

THE HOi'DLE MR.JUSTICE V.NEELADRI RAO
~ VICE~CHAT EMAN

AND
THE HOW'BLE MR.Z¢BLGORTHT sMEMBER(A)
AND

THE HON'BLE MR.T.CHANDRASEKHAR BEDDY
MEMBER(J)

ND
THE HON'BLE: MR.R.RANGARAJAN‘:MEMBER(%)
' : . ")

Dated: \")- 1} -1993

QRLER/JUDGMENT:
]
M.A/R.5/C.2.No.
in -
O.A.No. \{y 33 a3

T.a.No. -~ { W.p, )Al‘ *

)

Admikted and Interim dlrectlons
issued.

Allowed.

[ .l

D7 f - 'l Eed- ‘I
Dismi$sed as w1thdrawn.- f“iSBJ ,ﬁi/{

Dismigsed for d fault.
_Re je ted/OrderedP
No corder as to costs.

ruSpo ed of with dlrectlons.






